
S.No.3 

IN THE NATIONAL COMPANY LAW TRIBUNAL 

HYDERABAD BENCH – 1 

 
ATTENDANCE CUM ORDER SHEET OF THE HEARING HELD ON  

15-02-2022 AT 10:30 A.M. THROUGH VIDEO CONFERENCE. 

 

IA (IBC) 143/2022 

CP(IB) No.105/9/HDB/2020 
U/s 9 of IBC, 2016 

IN THE MATTER OF: 

 

Trutech Constructions Pvt Ltd  …Operational Creditor 

 

Vs 

 

Vensar Constructions Company  …Corporate Debtor 

 
C O R A M:-   
 

DR. VENKATA RAMAKRISHNA BADARINATH NANDULA, HON’BLE MEMBER (JUDICIAL) 

SH. VEERA BRAHMA RAO AREKAPUDI, HON’BLE MEMBER (TECHNICAL) 

 

O R D E R 

 

IA No.143/2022 

 

Learned IRP Shri Saini Keshav Rao,  along with the Learned Counsel appeared via 

video conference and submitted that this application is filed under Section 12A. 

Pursuant to the settlement that has been reached,  the day next after this Tribunal has 

passed the order putting the Respondent/ corporate debtor in CIRP. Learned Counsel 

prayed that the petition to be allowed. 

In view of settlement and CIRP ordered against the Corporate Debtor hence forth 

will be withdrawn. 

IA No.143/2022 is allowed. 

 

 

 

 

MEMBER (T)                                 MEMBER (J) 

 
Pavani 

Sd/- Sd/- 














